| TEM NO. 15 COURT NO. 6 SECTION |1 I B
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 23728/2015
(Arising out of inpugned final judgnent and order dated 30/03/2015
in CEA No. 54/ 2015 passed by t he Hi gh Court of Judi cature
Al | ahabad)
GREATER NO DA | NDUSTRI AL DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS
COW SSI ONER OF CUSTOMVS,
CENTRAL EXClI SE AND SERVI CE TAX, NO DA Respondent (s)

(Wth appl n. (s) for pl aci ng addl . facts and docunent s on
and interimrelief and office report)
W TH

SLP(C) No. 2502/2016

(Wth appl n. (s) for exenption from filing cl/c of t he i mpugned

judgnent and Interim Relief)

Date : 22/11/2016 These petitions were called on for hearing
t oday.

CORAM :  HON&#39; BLE MR, JUSTI CE MADAN B. LOKUR
HON&#39; BLE MR. JUSTI CE ADARSH KUMAR GCEL

For Petitioner(s) M. Jasneet Singh, Adv.

Ms. Pragya Baghel, Adv.

Ms. S. Domm, Adv.

For Respondent(s) M. A K Panda, Sr. Adv.

Ms. Sunita Rani Singh, Adv.

Ms. Liz Mathew, Adv.

M. B. Krishna Prasad, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

There seens to be a |large nunber of matters pertaining to the
same issue.
Learned counsel for the respondent says that he will nake out
a list of these matters and provide it to the Registry so that the
matters can be taken up altogether.
(Meenakshi Kohl i) (Jaswi nder Kaur)
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